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RE : DISCUSSION ON INCIDENTS IN 

JAMA MASJID AREA, DELHI

SHRI S. A. SHAMIM (Srinagar): 
Mr. Speaker, Sir, we should have an 
Adjournment Motion on Jama Masjid 
incidents. This Calling Attention will 
not satisfy us Calling Attention will 
not meet the requirements. That will 
not satisfy the House Set questions 
are asked; the Minister gives set rep­
lies. That will not meet the require­
ments. We should have an Adjourn­
ment Motion.

SHRI IBRAHIM SULAIMAN SAIT 
(Kozhikode). Calling Attention will 
not satisfy ue Wt* want full discus­
sions

SHRI S. A. SIIAMIM We want the
w h o le  tru th  to  b e  !:ru, \ i W c’ s h o u ld  
h a v e  a  *ull iss ion  o n  w h a t  h a s  
h a p p e n e d .

(Interruption*)

MR SPEAKER I am not able to 
listen to anybody if all ot you speak. 
Order please.

SHRI S. A. SHAMIM The Imam 
w«is considered to be a scoundral yes­
terday and today foe has become a 
W'ell-.meaning person The whole mat­
ter should be brought before the House 
in the form of Adjournment Motion. 
How an anti-national Imam who was 
arrested under MISA has become a 
well-meaning person today? He had 
lunch and dinner with the Minister ot 
State for Railways and tandoori chic­
ken was also served. We should have 
a full discussion

SHRI IBRAHIM SULAIMAN SAIT: 
The situation is very grave; the cur­
few »s still continuing.

MR. SPEAKER Regarding Ad­
journment Motion, I allowed an Ad­
journment Motion yesterday. I have 
disallowed this one as Adjournment 
Motion and I have allowed Calling At­
tention on this Motion.

SHRI IBRAHIM SULAIMAN SAITj, 
Calling Attention is not going to satisl 
fy. The situation is grave. About 
700 people have been arrested and it 
is a serious matter.

SHRI S. A. SHAMIM: Seventy peo­
ple have died and more than five hun­
dred people are in jail. (Interruptions).

MR. SPEAKER'- If all of you speak 
togethei, I am not able to listen to 
anybody. Kindly sit down.

gft gen  fafrnft grafoft: (*?rrfanrT) 
*r nSrraFfr ¥, srV TrfsprrwT ^ 

*TWT*PT ’“FT fr I ifpft 
w n ft $ 10 isfar WT* £ 2
Trrgpff wft i ?fr zq  rp- -?pr

SHRI INDRAJ IT GUPTA (Alipore): 
Does it mean that after a call-atten- 
tion notice is taken and disposed of, 
no further discussion will be allowed?

• wft r̂rqrr,
sr  f> tt i

SHRI INDRAJIT GUPTA: It is all 
right if you are prepared to agree for 
another discussion afterwards. (Inter­
ruptions)

MR. SPEAKER- May I request all 
of you to kindly sit down?

(snrr) 
«rr £ i
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«P«raT :1w^¥'rTwnm TT 
i * r * f r r f t f  i

SHRI S. A. SHAMIM: Calling At-
tenion is not a substitute for an ad­
journment motion. (Interruption*).

MR'. SPEAKER * Kindly sit down. 
There are no points of order.

s ft  *P J f^PR tt :  w qt S T l^  ^  V  
f?Ttr fa w  T̂T f^ T  $ fa  WTff m&Z 

ITTR *IT3T ^  33T WdF f  I

MR SPEAKER. I cannot allow any 
puint of order unless there is a busi­
ness. There is no business before the 
House. The other Hems are not taken
i „ Only i *e previous item has been 
deposed of.

All of you will please sit down I am 
not going to make any observation un­
less all of you sit down. I am not 
allowing vou. May I request you kind­
ly to listen to me? 1 icjocted all the 
others which caire yesterday I ac­
cepted only one I have accepted the 
Calling; Attention But. if you want a 
discussion, 1 may allow that and I shall 
have no objection to it. But. 1 cannot 
accept both the calling attention and a 
discussion. You accept one

SHRI S A SHAMIM- We acccpt 
the discussion.

SHfcl SHYAMNANDAN MISHRA 
(BegusaraO* Sir. I am n s tn g  on a 

point of orler

ffttnif stpt tt farjpta

^  q r  v  f;srnr htpt fsrarr ^ t̂ it i

SHRI VASANT SATHE (Akola)- We 
should not devote more than two bourn 
for the discussion if we have it.

10, 1975 Re. Incidents in £16 
Jama Masjid Area, Delhi

MR. SPEAKER: I will fix the time 
in consultation with the Business Ad­
visory Committee which is meeting 
today

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA-
I AH): Sir, as proposed b> you we 
can decide the time of the discussion 
when we at the Business Advi&oiy 
Committee meeting tod«ij

(Interruption#)

THE PRIME MINISTER MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF SPACE, 
MINISTER OF PLANNING AND MI­
NISTER OF SCiENiCL AND TECHNO­
LOGY (SHRIMATI INDIRA GAN­
DHI) sn vu ha\c no objection to 
having tĥ  djfcus«3on today You have 
r Wed that tht. d u ’ îrn ‘-houlrt be taken 
by *ho Business Advisory Cfmmittee 
which is meeting traay buf you could 
have that meeting eaihei It Jb entiie- 
ly upto you to riei'de

M  : i* ? m  tiff *'t
W * T **9* * f r *  % T T f  *r«rT

* r r q  t* w r  ft  i

ilntci iuption&)

MR. SPEAKER- Mav I request you 
to please sit down We will take up 
this discussion at 3 30 pm and in the 
meanwhile, \*e will fix up the time in 
the B u»mesg Advisory Committee,

SHRI SHYAMNANDAN MISHRA: 
Please do not ftx the meeting white 
we arc in midst of the discussion.

MR. SPEAKER We have a num­
ber of other things This fia* already 
been fixed, tt is not only in regard to 
this. There are sevei af other matters.
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SHRI SHYAMNANDAN MISHRA: 
How do we attend the Business Advi. 
sory Committee? We will have to have 
time.

(Interruptions)

MR. SPEAKER: I can postpone it
till tomorrow. 1 am asking the Busi­
ness Advisory Committee to meet to­
morrow

SHRI EBRAHIM SULAIMAN SAIT: 
We should h.i\e discussion today.

MR*. SPEAKER: Why don’t you lis­
ten? We will have the discussion from
2 p.m. to 6 p.m. and not a minute after 
6 p.m. The motion will be moved in 
the order of the names given in the 
Calling Attention. They will be consi­
dered a& the movers,

TT?T *1^ #<FTT <T*T «VT I *TTT
T̂ r | rrir

c r t ^ ^ w r r i ?  1 m ?  hz £&n 
$ iftw m z mfa i
^  ^  wz fon  srm/rr

Let me settle >t. The discussion will 
be under Rule 193. In regard to those 
Mejnbcrs whose names have appeared 
m the Calling attention list, they will 
also be accommodated, five of them. 
They will also be given a chance.

SHRI S. M. BANERJEE (Kanpur)' 
Sir, yesterday, we read in the news­
papers that the negotiations on ending 
the jute strike hat-e failed. I moved 
an adjournnment motion today.

MR. SPEAKER: I never accepted
any motion on tbe jute strike.

SHRI S. M. BANERJEE: Sir. you 
should allow us a discussion on this 
matter, (Interruption*)

12.18 hrs.
PAPERS LAID ON THE TABLE 

N o t if ic a t io n s* u n d e r  A l l  I h b e a  S e r v i ­
c e s* A c t , 1955 a n d  M i n i s i e r s ’ ( A l l o ­
w a n c e s . M ed ica l  T b e a t m e n i  an d  o t h e r  
P hi v ii l g l s ) S econ d  A m e n d m e n t

HCLEa, 1S7*
THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): On behalf of
Shi 1 Oi a Mehta (1)1  beg to re-lay on 
the Table a copy each of tbe follow­
ing Notification - < Hindi and English 
versions t under sub-sect 1 on (2) ol 
section 3 of the All India Services 
Act, 1951: —

(i) The Ir *ian Administrative Ser­
vice (Pay.) Twenty-fourth
Amendment Rules, 1974. pub­
lished in Notification No. GSR 
1260 in Gazetlo of India dated 
1he Irtth November. 1974.

Oi The Inaidn Pohot Seivice (Pay) 
Sever1 h Amendment Rules, 
11)74 pu’ Ubh*d m Notification 
No GSR 1261 m Gazette of 
India »*tiM the 30th Novem­
ber. 1974

,iu) Thy Indian Forest Service 
(Pay) Third Amendment RXiles
1974 published m Notification 
No GSR 1262 tn Gazette of 
India dated the 30th November
1974.

[Placed in Library See No. LT-
8 7 2 5 ,7 4 ] .

(iv) The Indian Administrative Ser­
vice (F:xation of Cadre 
Strength) Twenty-fourth Am­
endment Regulations, 1974, 
published m Notification No. 
G.S.R. 1299 m Gazette of India 
dated the 7th December, 1974.

tv) The indkn Administrative
vice (Pay) Twenty-third Am­
endment Rules, 1974, publish­
ed in Notification No. GAR* 
1300 in Gazette of India dated 
the 7th December, 1974.

(Placed in Library. See No. LT-
8827/74).


